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ORDERS OF THE TRIBUNAL 

Q4te4 7 20 

Heard M.A.832/04 filed by the app1ict 

praying for recallin the order dated 6.10.04 

aad to allow the applicant, to place his case 

on merit. 

Heard 	 ty,L&Couasel for the 

applic4nt and Vr,G.SinTh 	..iitioria1 Staiir 

Course 1, 

Hvin heard both the rrties, this LA, 

is disposed of being witbut merit as the 

order dated 6.10.04 was passed on merit of 

the matter. In the c.irc 	tnc 	the pjlic 

tion for recallin of order is deserves 
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